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Allotment of Garment shops in Inter-
national Transit Lounge at Bombay
Alrport

5413, SHRIMATI MRINAL GORE:
Will the Minister of TOURISM AND
CIVII. AVIATION Vbe pieased 10
state:

{a) whether a Garment shop in the
Tnternational Transit Lounge at Bom-
Lay Airport has been allotted;

(by if so, whether any tenders were
juvited for the allotment of this shop;
und

(¢) the details thereof?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PORUSH-
CTTAM KAUSHIK): (a) ang (b).
Yos, Sir.

f¢) Notice inviting  ferdiers  was
issvted in local papers on 24th March,
1977.  Thce names of the partics who
tendercd and the amount oftered by
ihem i as under:i—

Amount

Nume < f the party
offered

Rs.

(i> M /3 Ramtal Ramnath 25,251/~ P.M.

G M s Prabhu.lag

Hirji . . 21,111/ F.M.
(iii° M/: Nippim BEnter-

prises . . 1%.141,- P.M,

ave M/ Sterling Ba-

parts 18, 135/- P.AML

(v: Mjs Praksslt Intir-

nati nal . . 16,611/- P.M,

(i M!s Satyajit Traders 16,251/~ P.M,

The International  Airporis Autho-
rity ol India awarded the shop to M/s.
Satyajit Traders keeping in view the
toHowing .

(o) tulfilment of tender formalities;

(b) experience in the line;

(¢) past performance; and

(d) no party be given more than
one shop in the transit lounge,
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Recruitment of Casual Labour/Hands
in the Nationalised Banks

5414, SHRIMATI MRINAL GORE:
DR BAPU KALDATE,

Will the Minister of FINANCE AND
REVENUE AND BANKING be pleased
1o state:

(a) whether the nationalised banks

have been recruiting casual hands
frequently;
(b) if so, whether Government

have given any discretionary powers
to the heads of these banks; and

(¢) the procedurc Taid down in res-
pect of the employment of casual
labour?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATFL): (a) fo (o
Some pubiic gector bunks huve report
ed that they enguge casual Inbour for
wark which is purely of casual noture
e.g., lilting of hoxes/furnitures cte.
Some banks also employ tempoary
employees on @ daily rale basis ir the
subordinate cadre against leave vacan-
cies in place of permanent subordimate
stafl.

There is no set procedure for cnuzaz.
ing casual labour as the need for en-
gaging such persons. being casual n
neture, cannot always be determsined
in advanee and. therefore, any me who
is readily available at reasonable pre-
valent wage rale is generally engaged.
No special discretionary powers are
required from the Government for on.
gaging casual Inbour. Rules and regu-
lations for the reciuitment of casual
labour/temporary  employees  vary
from Bank to Bank depending upon
the exigencieg of the situation.

Lower rates of Interest by
Nationalised Banks

5415, SHRIMATI MRINAI. GORE:
Will the Minister of FINANCE AND
REVENUE AND BANKING be pleased
to state:

(a) whether recently the Reserve
Bank of India has advised for lower





